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O R D E R (ORAL)

Justice L. Narasimha Reddy:

This contempt case is filed alleging that the respondents
have not implemented the order dated 31.07.2014 passed by this
Tribunal in O.A. No.1053/2013. On 19.05.2017, it was represented

before this Tribunal that W.P. (C) No.8065/2015 filed against the



order passed in O.A. No.1053/2013 is pending before the Hon’ble
Delhi High Court. Therefore, the contempt case was adjourned
sine die, giving liberty to the applicant to move the Tribunal as

and when the W.P. is decided.

2, Today, we are informed by learned counsel for
respondents that the adjudication on the W.P. is in progress and it
is next listed on 02.04.2019. We are of the view that the contempt
case need not be kept pending for long, and the applicant can

work out his remedies depending on the outcome of the W.P.

3. We, therefore, close the contempt case directing that it
shall be open to the applicant to work out his remedies in terms of
the adjudication, which the Hon’ble High Court may hand out in

W.P. (C) No.8065/2015.

There shall be no order as to costs.

( Mohd. Jamshed ) ( Justice L. Narasimha Reddy )
Member (A) Chairman
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